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N©'w Delhi this th© 4th day of S©pt©mber, 2001 .

HON'BLE MR. SHANKER RAJU, MEMBER (JUDICIAL)

K.S. Tyao1,
3/0 Sh. Ranj i t 31 nyh,

P r© s©n 11 y wo r k i n g as
Stati on Sup©r1nt©ndent,
Sambhawali , North©rn Railway,
Moradabad Divi sion, -App1i cant

(By Advocat© Shri S.K. Gupta)

-V©f"SUS-

1 . Union of India through
th© G©n©ral Manag©r,

V  North©rn Railway,
Baroda Nous©,

N©w D©lhi.

2. Divisional Railway rnanagsr,
North©rn Railwa.y,
Moradabad Division,
Moradabad.

o . of . u . r . ̂ J . ,

North©rn Railway, ;
Moradabad Division,
Moradabad. -R©sp)ond©nts

(By Advocate Shri D.S. Jagotra)

ORDER (ORAL)

By Mr. Shank©r Ra.iu. Member (J):

Heard th© learned counsel of both the piarties.

2. The grievance of the aptolicant in the pjresent

OA. is regarding non-payment of his due overtime allowance

i.for short, OTA) for the period September, 1S34 to March,

ia99. Trie appl icant contends that desp'ite having worked

for the requisite period he has not been accorded the

payment as per the rules. It is also stated that despite

production of the relevant record, which, inter alia,

corififms his rendering over time beyond the prescribed

limit of 102 hours, the respondents have not takeii into

uuns i de r a L- 1 on his representation and have only piaid a part

amount and not the one which is due to the applicant. The



§

applicant- has also clairrisd int-srsst on th© paymsnt.

-3. On the other hand the respondents have been

di rected to pf oduce the record and on its peru-sal it-

appears that- there exists some discrepancy in the matter of

payment- of OTA .to the applicant. It is fairly submitted by

the learned counsel for the respondents that the applicant

is also having the official record with him duly certified

by the appropriate authority, whereby he has been found to

have worked on over time, as per the record maintained and

if the applicant produces this document along with all

other relevant documents to the respondents his claim would

be considered and he may be paid the arrears or difference,

Wri I ijn Wi ll be calculated by the re-spondents.

4. In this view of the matter and having regard

to the ci rcumstance-3 of the case the present OA is disposed

of with a direction to the applicant to make a detailed

representation to the respondents, enclosing all the

relevant docurnent-s which, inter alia, prove his rightful

claim of OTA, within two weeks and the respondents are,

thereafter directed to consider the same, more particularly

the official record annexed with this OA, which makes the

app 1 i cant- entitled for accord of OTA a-s per t-he hour-s -shown

in the record. In thi.s proces-s the re-spondent-s shall

accord a personal hearing to the applicant and thereafter

pa-ss a detailed and speaking order, calculating the amount

and to di-sbur.se the -same to the applicant, within four

week-s from the date of receipt of representation of the

applicant.

■5. The OA stand-s di-spo-sed of accordingly. Nt.)

Ousts 5
(Shanker Raju)

Member (J)

oar I.


